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Shri K. K. Basu: He has just be-
gun.

Mr. Deputy-Speaker: I am not try-
ing to hustle him. He may continue
his speech tomorrow. Now we will
take up the other business.

COMMITTEE ON PRIVATE MEM-
BERS’ BILLS AND RESOLUTIONS

TWENTY-SECOND REPORT

Shri Altekar (North Satara): I beg
to move:

“That this House agrees with the
Twenty-second Report of the Com-
mittee on Private Members’ Bills and
Resolutions presented to the House on
the 7th March, 1955.”

It is a simple report, only allotting
time for the resolutions coming here
for discussion today, and the time is
stated in the report. I commend it
for the acceptance of the House.

Mr. Deputy-Speaker: The question

is:
“That this House agrees with the
Twenty-second Report of the Com-
mittee on Private Members’ Bills and
Resolutions presented to the House
on the 7th March, 1955.”

The moti.ovy was adopted.
RESOLUTION RE. CORPORATION
FOR BROADCASTING

Mr. Deputy-Speaker: Now, regard-
ing the resolution moved by Thakur
Jugal Kishore Sinha on the 25th Feb-
ruary, the discussion had concluded
and just when he was called upon to
reply there was no time and the House
was adjourned on that day. Now he
will reply to the debate.

The Minister of Information and
Broadcasting (Dr. Keskar): The dis-
cussion on this motion ended as the
Prime Minister was going to spéak on
that day in reply to the debate on the
President’s Address. If with the per-
mission of the Mover I might be allow-
ed to take a couple of minutes now,
I shall be gratetul

Mr. Deputy-Speaker:
question of the Mover.

There is no
‘The Mover
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has no option in the matter. I will
allow the hon. Minister.

Shri Altekar (North Satara): I may
be allowed to clarify the position.
Fifteen minutes are allowed for it
because the hon. Minister stated that
he would require three or four min-
utes, and ten minutes were left for
the Mover to reply.

Mr. Deputy-Speaker: I am not able
to follow. When doe: the hon. Minis-
ter want to speak?

Dr. Keskar: I might clarify. I was
speaking on the previous day when
the discussion concluded, and at that
time the Prime Minister was to reply
to the debate on the President’s Ad-
dress. Suddenly we concluded, we
thought voting would take place im-
mediately. But as time was being
given to the Mover to reply, it was
said that it would be postponed. Now,
since there is time, I want to clarify
one or two matters.

Mr. Deputy-Speaker: Yes, he may
go on.

Dr. Keskar: I do not want to take
much time and take away the time
which my hon. friend would like to
have to give his reply.

I could not reply then to the “point
made by Shri S. N. .Das who unfortu-
nately is not here in the House. The
position is this. The All India Radio
at present is a government depart-
ment. Parliament has a - machi-
nery for examining and for go-
ing into the working of all the
departments of Government. And
if certainly the Estimates Committee,
which is the Parliament’s organ for
going regularly into the accounts and
the working of these departments,
finds that there is something wrong or
the working is not good, it is entitled
to and it does recommend things. to
be done. And I think it is not possi-
ble, neither is it desirable in my opi-
nion, to have a sort of committee
that he suggests for doing this work.
The particular work would have been
done by the Estimates Committee.
And hon. Members had the benefit of.



1761 Resolution re.

[Dr. Keskar]

having the Estimates Committee’s Re-
port on that very day.

One point regarding this rather in-
trigued me. Because Thakur Jugal
Kishore Sinha and one other friend
mentioned—they made a great point
of it—that the Estimates Committee’s
Report presented to the House that
day contained seventy-two  different
recommendations for the improve-
ment of the ALR. I think that Mem-
bers do not expect the Estimates Com-
mittee to issue standard certificates
to the departments that they are
working well. They are there tq sug-
gest improvements, and if there are
any defects or if there is anything
wrong they say there is something
wrong and it should be rectified.
And if the Committee suggests impro-
vements it does not mean that on the
whole the department has not been
working well. I might express here
my appreciation of the way in which
the Estimates Committee has gone in-
to this matter, and I am also grate-
ful for its appreciation of the work-
ing of the A.LR. in general. It is the
duty of the Committee to suggest im-
provements. Improvement is a conti-
nuous process. And even after carry-
ing out the improvements suggested
there would be room for improvement
still. And these improvements  will
continuously go on. Therefore it
should not be taken when the Esti-
mates Committee suggest some im-
provements in the AILR. or in any
other department that it means that
they condemn the working of the de-
partment. 1 think it is a wrong way
of interpreting their recommendations
and a wrong way of considering the
functions of the Estimates Committee.

Sir, I do not feel
committee as the one
called for when the most Important
Committee of the House has been
going into the working of the depart-
ment and it has seen it thoroughly.

that any such
‘suggested is

There has always been a quotation
about the British Broadcasting Corpo-
ration. Now, if we look very careful-
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1y into the reports regarding the Com-
missions that have been appointed
about the B.B.C., the main quarrel
has always been—anq that quarrel
has necessitated the appointments of
the Commissions—that there has been
a group in the House of Commons
which has always been pressing that
the monopoly given to the B.B.C., re-
garding broadcasting might be taken
away. And it has been mainly the
commercial interests that have been
trying to take away the monopoly.
There has been kind of periodical
pressure, and that has led to the ap-
pointment of the Commissions; and
the Commissions used to recommend
that the monooply should remain.
So, really speaking, it is not a kind
of check, because there is an Esti-
mates Committee in the British Parlia-
ment also which looks into the work-
ing of it. It was for a specific pur-
pose that it used to be dnne, and I
personally do not think there is any
useful purpose going to be served by
the sort of committee that he hag sug-
gested
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Dr. Keskar: Firstly, I might say
that the Prime Minister has never
said that he thinks that a Corporation
alone will serve the purpose. Corpro-
ration is something, and I also said
that I have no objection to a Corpora-
tion.......

Thakur Jugal Kishore Sinha: I may
quote the language of the Prime
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Minister. He said:

“It would be better if we had a
semi-autonomous Corporation, under,
of course, Government, with the poli-
cy controlled by Government.” This
is what he said.

Dr. Keskar: Yes, Sir, it is better.
That does not mean that it is going
to be done today. As I said, I have
no objection also. I personally feel
that a Corporation would as a matter
of fact serve a better purpoze, because
Government will, like the other Cor-
porations, run it, and there will be no
parliamentary interference.  Because
in running a Corporation the methods
are different. It is semi-autonomous.
The question whether we should have
a semi-autonomous body which will
function better will certainly be kept
under careful consideration by Gov-
ernment. But I say this is in the in-
terest of the Parliament. For me it
would be much better if there is a
Corporation because I would be able
to run it without much interference
from Parliament. It should not be
conzidered that I am thinking in my
own interest of suggesting that there
should not be a Corporation.

sy wow fexh fay : s e
AT TTRAT

Ty AW : afy omdww WER
s T € @ ow g

Shri D. C. Sharma  (Hoshiarpur):
May 1 know what is the difference
between a semi-autonomous body and
a Corporation?

Mr. Deputy-Speaker: Hon. Members
have had the’ experience of the Damo-
dar Valley Corporation. Once the
money of the State is given away to
the Corporation, Parliament ceases to
have any control. The hon. Member
may continue.
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‘Mr. Deputy-Speaker: Is the amend
-ment pressed? Shri S. N. Das. Not in
his seat. Very well.

The question 1s:

That “or the original Resolution the
following be substituted:

“This House before expressing
its opinion regarding the suitability
of any organisation for'controlling
and regulating the broadcasting
medium considers it necessary that
the Central Government should
constitute a Committee consisting
"of the Members of Parliament and
experts, who, after examining the
.activities and the system of work-
ing of the present organisation as
also after ascertaining which orga-
pisations function in other countri-
es. for this work and the system
of their working, should make
necessary recommendations in this
regard and suggest ways and
means for their implementatioh”.

The motion was negatived,
Mr. Deputy-Speaker: The question

“This House -is of opinion that
Government should introduce legis-
lation, as early as possible, to :set
-up a corporation to conmtrol and
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operate the broadcasting media in
the conutry.”

The motion was negatived.

—

RESOLUTION RE SEPARATION
OF POSTS AND TELEGRAPHS
FINANCE

Shri S. C. Samanta (Tamluk): I beg
‘to move:

“This House is opinion that
Posts and Telegraphs Finance
should be separated from the
General Finance.” ‘

This is not the first time that I am
bringing this subject before the House
and the Ministry. Last year and the
year before last during the Bud-
get discussions on the Demands
for Grants of the Communica-
tions Ministry I put this mat-
ter before the House and the
Ministry. The replies of the hon.
Minister and the hon. Deputy Minister
in those two years could not satisfy
me.

[PANDIT THAKUR DAS BHARGAVA in the
Chair]

They touched all the other points
referred to by me, but on the point of
separation, they were silent.

The Deputy Minister of Communi-
cations (Shri Raj Bahadur): I did say
a few words about that also, so far
as I remember.

Shri S. C. Samanta: I want a cate-
gorical reply from the Commuaications
Minister, from the Finance Minister
and the Cabinet as to whether they
are ready to mccept this  resolution,
the purport of which has been put
forward for more than two years.

My demand is based on the ground
which 1 have mentioned before also,
viz., that this department is not only
a public utility concern, but also a
commercial one as is the present
Indian Railways. Why has Railway
finance been separated by a Con-
vention in 19247 Why has # been
ratified in 1949 and ratified again in
December last? Where is the answer?
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Both the hon. Ministers admitted
In answer to my Question and in an-
swer to the question put by my
friend Mr. Mukerjee that the Posts
and Telegraphs Department is not
only a public utility concern, but also
a commercial one. Then, where is
the difficulty? Is the Cabinet, is the
Government not willing to accept it?
On what ground should it not be
separated? We must be clear.

It has been moved since 1924.
The then Legislature moved it. Then
it was not accepted simply because it
was a losing concern and nothing else.
Now, it is not a losing concern. You
will see that till now the Posts and
Telegraphs department was a losing
concern, but this year Rs. 70 lakhs is
the net surplus. So, that argument
will not stand. Why is this discri-
mination made against this Ministry?
Perhaps, they think: united we stand,
divided we fall. Then, why have you
separated Railway finance? Did not
the Railway flnance being separated
work so well that in the present bud-
get discussion all of my friends com-
mended the department? Why should
there not be that much commendation
for this department also if its finance
is separated? By separation, it should
not be meant that it is going away.
No. It is within the administration as
the Railway is. The whole finance is
there, but for management and other
things we should have this Posts and
Telegraphs flnance separated, for its
good running as the Railway is run-
ning. The Railway has a flnance of
Rs. 800 crores as capital, while the
Posts and Telegraphs now has Rs. 84
crores capital. In its own way, the
Posts and Telegraphs department can
run it.

In spite of so much money accumu-
lated with the General Finance, why
is it that the employees of this depart-
ment spread over all corners of In-
dia are not getting accommodation to
live in? Because, the Posts and Tele-
graphs Department has no manage-
ment of its own to give accommoda-





